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REPORT OF THE ANDHRA PRADESH POLLUTION CONTROL BOARD
(APPCB) IN COMPLIANCE TO THE HON’BLE NATIONAL GREEN TRIBUNAL
(NGT) ORDER DT.26.09.2025 IN ORIGINAL APPLICATION NO.207 OF 2025
(SZ) FILED BY SRI KARRI VENKATA RAMANA REGARDING ILLEGAL
MINING OF RED SOIL/GRAVEL IN THEVILLAGES OF RAMESWARAM
METTA, SURAMPALEM, ANURU, GUNDLA METTA HILL, RAMESAMPETA
METTA, KONDAPALLI AND VALUTHIMMAPURAM IN KAKINADA DISTRICT

PREAMBLE:

It is to submit that, earlier, Sri Karri Venkata Ramana filed Original Application
(O.A.) No. 49 of 2025 (SZ) before the Hon’ble National Green Tribunal, Southern
Zone on 13.01.2025, alleging illegal excavation of Red Soil/Gravel in the villages
of Rameswaram Metta, Surampalem, Anuru, Gundla Metta Hill, Ramesampeta
Metta, Kondapalli, and Valuthimmapuram in Kakinada District. The APPCB is not
the respondent in the said O.A.No.49 of 2025.But, the CPCB is the 6" Respondent
and requested the APPCB to provide a report on above matter vide letter dated
08.07.2025.

In this regard, the officials of APPCB, Kakinada inspected the red gravel mines
near Surampalemalong with Royalty Inspector, Department of Mines & Geology,
Kakinada District on 09.07.2025 and submitted a report to Board Office, APPCB,
Vijayawada on 11.07.2025.

The applicant has again filed I.A. No.55 of 2025 seeking leave of the Hon’ble
tribunal to withdrawal of the O.A. No.49 of 2025 with a liberty to file a fresh
application on the same cause of action. The APPCB is the Respondent No.4 in
ILA. No.55 of 2025 filed by the Sri Karri Venkataramana in the Hon’ble National
Green Tribunal (NGT), South Zone, Chennai.

The Hon’ble NGT (SZ) heard the O.A. No. 49 of 2025 on 29.08.2025 and issued
the order that “the Original Application [O.A. No.49 of 2025 (SZ)] stands

dismissed as withdrawn.”

The applicant, Sri Karri Venkata Ramana, after withdrawal of O.A. No.49 of 2025,
filed O.A. No. 207 of 2025 (SZ) before the Hon’ble National Green Tribunal,
Southern Zone, on 15.09.2025 alleging illegal excavation of Red Soil/Gravel in the
vilages of Rameswaram Metta, Surampalem, Anuru, Gundla Metta Hill,
Ramesampeta Metta, Kondapalli, and Valuthimmapuram in Kakinada District. The
A.P.Pollution Control Board is the 5" respondent in O.A.No.207 of 2025.



It is to submit that the Hon’ble NGT (SZ) heard the Original Application No. 207 of
2025 on 26.09.2025 and issued the order as follows:

“1. Let the notices be issued to the respondents through the Tribunal as well as

privately.

2. Mrs. Madhuri Donti Reddy, the learned counsel accepts notice on behalf of

Respondents No.2 to 6.

3. List the matter on 01.12.2025. In the meanwhile, the respondents are directed

to file their respective replies/reports.”
In this regard, the following is submitted for kind perusal:

1)1t is submitted that, the total extent of land in Rameswaram Village,
Peddapuram Mandal, is Ac. 823.73 cents as per the revenue records. The
said land was de-reserved by the Government of Andhra Pradesh in the year
1974 vide G.O. Ms. No. 148, dated 10.08.1974, with the objective of uplifting
the poor Scheduled Caste communities of Anuru, Valuthimmapuram, and
Surampalem villages by assigning this land to eligible beneficiaries
belonging to Scheduled Castes.

2) Subsequently, the entire de-reserved extent of Ac. 823.73 cents was
declared as a separate revenue village named Rameswaram under
Peddapuram Mandal. Out of this, an extent of Ac. 818.65 cents was
assigned to Scheduled Caste beneficiaries at the rate of Ac. 1.35 cents per
beneficiary, and the remaining extent of Ac. 5.08 cents was reserved for

footpaths and cart tracks.

3) The land pattas were distributed in the years 1976 and 1987 by the then
Hon’ble Governor of Andhra Pradesh, Sri K. Obula Reddy Garu, and Hon’ble
Chief Minister of Andhra Pradesh, Sri N.T. Rama Rao Garu, respectively.
The entire area is endowed with Gravel deposits, which are found suitable

for road formation and filling works.

4) The issues raised in the petition regarding the rampant and ongoing illegal
mining of red soil and gravel being carried out covering an extent of about
900 acres of fertile lands situated in the villages of Rameshwaram Metta,
Surampalem, Anuru, Gundla Metta Hill, Kondapalli, and Valuthimmapuram,

falling within Peddapuram and Gandepalle Mandals, Kakinada District.



5) It is submitted that the MoEF&CC, Gol vide natification S.0.1224 (E), dated

28.03.2025 and S.0.3840 (E), dated 30.08.2023 provided exemption of prior
Environmental Clearance for extraction or sourcing or borrowing of ordinary
earth for the linear projects such as roads, pipeline, etc.(Mentioned at Item.-
6 of the Notification) subject to the compliance of Standard Operating
Procedures (SOP) & environmental safeguards issued in this regard from

time to time.

6) The Hon’ble Supreme Court vide order dated 21.03.2024 in Civil Appeal

No0.1628-1629 of 2021 titled Noble M. Paikada vs. Union of India, has struck
down item 6 of the substituted Appendix-1X, which is part of Notification S.O.
1224 (E) dated:28-03-2020 and S.O. 3840 (E) dated 30-08-2023.

Subsequently, the Hon’ble Supreme Court vide order dated 15.05.2024

issued clarification on their judgement order dated 21.03.2024 as follows:

“For the time being, we clarify that the projects for which work orders were
issued by the applicant — NHAI prior to 21.03.2024 will remain unaffected by
the Judgment dated:21.03.2024. However, we clarify that work orders
issued prior to 28" March 2020 required Environmental Clearance (EC), and
therefore, the clarification under this order will not apply to such work orders.
We reiterate that we are not permitting the continuation of all projects listed
at Annexure A-3. Only those works will continue where work orders were
issued prior to 21.03.2024."

8) As informed by the Department of Mines & Geology, Kakinada, temporary

permits were issued in an area of 35.34 acres for a quantity of 7,09,793 Cum
as per the Hon’ble Supreme Court Orders in miscellaneous application dairy
Nos. 21770/2024in CA Nos.1628-1629/2021, dated 15.05.2024.

9) With regard to illegal mining, it is submitted that the illegal mining is mainly

controlled by the Department of Mines & Geology & Revenue Authorities. It
is further submitted that the Andhra Pradesh Pollution Control Board
(APPCB) processes applications for Consent to Establish (CTE) and
Consent to Operate (CTO) filed by mine lease holders only after obtaining
the requisite Environmental Clearance (EC) and Letter of Intent (Lol) from
the Department of Mines & Geology. In the present case, no individual or

agency involved in the illegal mining activity has obtained a Letter of Intent



(Lol) from the Department of Mines & Geology or Environmental Clearance

to undertake mining operations.

10) The District Mines & Geology Officer, Kakinada has informed that they have

conducted Differential Global Positioning System (DGPS) survey in the area

and estimated the illegal excavated quantities in the area. The details

furnished by the Mining Department are as follows:

SI. Name Sy.No Extent in S)l::?\‘tli?tei?\

No y- Acres m3y
Smt. Chilakapati Mangamma, W/o.

1 Apparao, & M/s BSR Infratech | 59/7 1.33 45,382
Pvt.Ltd.

2 Patta Rani, W/o. Chinni. 59/8 1.31 45,997

3 Geddam Sesharao, S/o. Jagayya, 60/8 1.33 46,145

4 ChilakapatiSuryarao, S/o. Apparao, 60/7 1.35 48,406

5 Chilakapati Mangamma, Wi/o. 60/5 139 50,205
Apparao,

6 Komarthi Mariyamma, W/o. Surya 60/6 135 49,065
Rao,

7 Gudala Veeramma, W/o. Brahmayya. | 59/5 1.33 47,772

8 Barthi Mahalakshmi, W/o. Nagaraju, . | 59/6 1.34 49,027

9 Barthi Mahalakshmi, W/o. Nagaraju, 59/3 1.34 49,311

10 | Jalem Gurayya, S/o. Yelesu. 59/4 1.33 50,579
Vuradasu Somayya, S/o.

11 | Narasayya& Sri T.Suryanarayana| 60/3 1.31 47,954
Reddy

12 | Boda Gangaraju, S/o. Surayya 60/4 1.31 47,162

13 Geddam Chandrayya, S/o. Peda 60/1 137 41,745
Appanna,

14 Gaandharapu Nagamani, S/o. 60/2 1.43 54 443
Veeraswamy,

15 | Geddam Lajaru, S/o. Suryarao, 59/1 1.33 60,991
Vuradasu Sundara Rao, S/o.

16 |Pentayya. &Sri  Chekuri Siva| 59/2 1.33 58,838
Manikanta

17 SrimanthulaRatnaji Rao, S/o. 57/6 2 97 69338
Chakram,

18 Vurada§u Appala Swamy, S/o. 55/8 135 63.417
Nagaraju,

19 | Bobbarada Beby, W/o. Abbulu. 55/7 1.12 53,724




Geddam Sanjeevarao, S/o.

20 55/5 1.15 55,802
Subbarao,

o1 Nalli Appayyamma, W/o. 55/6 135 68,578
Ramakanthrao, .

22 | Bobbara Maridamma, W/o. Apparao, | 56/2 1.25 62,767

23 | Patta Mariyamma, W/o. Veerraju, 55/3 1.37 68,986

24 Kattu _ Mahalakshmi, Wi/o. 55/4 134 66,712
Dharmaraju,

25 | Valluri Suryarao, S/o. Venkayya, 54/3 0.31 14,642

26 | Palika Subbarao, S/o. Brahmayya, 57/4 1.42 70,793

27 | Patta Nookalamma, W/o. Anandam, 57/3 1.25 65,067

28 | Chilakapati Apparao, S/o. Venkanna, | 57/2 1.23 62,136

29 Khanda_valli Annavaram, S/o. China 57/5 138 69.104
Nagaraju,

30 Srimanthula China Nagaraju, S/o. 56/5 2133 115,272
Polayya,

31 | Boda Satyanarayana, S/o. Surayya, 56/3 0.1 5,275
Chinnam Mamatha, W/o.

32 Nageswarrao, 56/1 0.88 44,583

33 VellangiKamaraju, Slo. 43/7 12 56.724
Nagabhushanam,

34 | Patta Yesayya, S/o. Surayya, 43/8 1.22 39,354

35 | Nudhati Pariyamma, W/o. Apparao, 43/6 1.28 60,952

36 | Bakki Surayya, S/o. Veeranna 42/6 1.46 69,930

37 Geddam Maridamma, W/o. 42/7 1.44 69,401
Krupanandam,

38 Bobbarada Appalakonda, Slo. 43/3 123 60,520
Seshachalam,

39 | Bassala Baburao, S/o. Chandraiah, 43/1 1.22 59,703

40 | Gudala kamelli, W/o nagaraju 43/2 1.36 68,516

41 | Vuradasu Rajulu, S/o. Surayya, 42/4 1.48 74,919

42 Kukkala Narayana Murthy, S/o. 42/3 111 55,002
Gangulu,

43 | Pilli Ratnam, S/o. Suryarao, 42/1 0.12 5,751

44 | Pilli Ratnam, S/o. Suryarao, 41/7 1.31 65,536

45 | Nela Raghava, S/o. Musalayya, 41/8 1.23 58,141

46 | Bakki Dhanalakshmi, W/o. Yesu, 41/6 1.3 64,196




47 | Kommarthi Rajamma, W/o. Apparao. | 41/3 1.31 65,546

48 Chilakaparthi Mallayya, S/o. 41/4 1.42 73.375
Ramaswamy,

49 | Petha Apparao, S/o. Subbayya, 40/3 1.43 71,768

50 Vasam§etti Veerakrishna, Slo. 40/2 14 69,632
Nagaraju,

51 Kondepudi Savothri, W/o. 41/1 132 65.043
Bapanayya,

52 Bondu Venkata Ramana, S/o. 41/2 1.29 60,550
Nallayya,

53 | Madhi Appayyamma, W/o. Manayya, 28/7 1.32 64,694

54 | Bondu Suryarao, S/o. Ramudu. 28/6 1.27 64,752

55 | Bondu Brahmayya, S/o. Veerayya. 29/7 1.41 71,569

56 Gonipati Appayamma Chelli Lakshmi, 29/8 133 66.728
W/o. Musalayya.

57 Geddam Vayilamma, Wi/o. 30/7 131 65848
Janardhanarao,

58 | Pilli Subbarao, S/o. Chandrayya, 30/6 1.16 57,106

59 Gudala Pedda Nagaraju, Slo. 29/5 127 61,656
Brahmayya,

60 | Loda Musalayya, S/o. Anumalayya, 29/6 1.41 67,760

61 E(;;EarthlAppayamma, Wi/o. Pothi 28/3 1.32 64.097

62 Chilakapati Apparao, S/o. Venkanna, 29/3 133 65,498

63 Chilakapati Venkataramana, S/o. 29/4 127 60,648
Yesu,

64 | Kusi Subbarao, S/o. Appayya, 30/3 1.29 63,842

65 | Bathina Sarojini, W/o. Chandrarao, 30/2 1.32 65,925

66 VuradasuAppayamma, W/o. 25/6 136 65.486
Bheemayya,

67 | Barri Apparao, S/o. Subbarao, 25/8 1.39 67,446

68 | Marri Maridayya, S/o. Appayya, 25/3 1.38 69,459

69 | Jetti Narasayya, S/o. Chinnayya. 25/2 1.36 67,783
Pulasakoori Apparao, S/o. Apparao.

70 | Anuru village, Peddapuram Mandal, | 26/5
Kakinada District
Barthi Lakshmayya, S/o. Nagulu, 1.34 97923

71 | Anuru village, Peddapuram Mandal, | 26/7

Kakinada District




Neela Nagaraju, S/o. Dalayya, Anuru

72 | village, Peddapuram Mandal, | 26/6 1.43 71959
Kakinada District
Busi Veerraju, S/o. Mallayya, Anuru

73 | village, Peddapuram Mandal, | 27/7 1.25 61909
Kakinada District
Pilli Yesayya, S/o. Nagayya, Anuru

74 | village, Peddapuram Mandal, | 27/6 1.35 62772
Kakinada District
Bondu Veeraswamy, S/o. Ramudu,

75 | Anuru village, Peddapuram Mandal, | 27/3 1.33 65407
Kakinada District
Thotada Chandramma, W/o.
Veeraswami, Anuru village,

76 Peddapuram Mandal, Kakinada 26/3 1.44 73632
District
Gudala Apparao, S/o. Venkanna,

77 | Anuru village, Peddapuram Mandal, | 26/4 1.36 68823
Kakinada District
Tiragati Nookayya, S/o. Ramudu,

78 | Anuru village, Peddapuram Mandal, | 26/1 1.33 65236
Kakinada District
Vuradasu Rajarao, S/o. Ramudu,

79 | Anuru village, Peddapuram Mandal, | 27/2 1.3 63179
Kakinada District
Kukkala Chandrarao, S/o. Gangayya.

80 | Anuru village, Peddapuram Mandal, | 18/7 1.32 62808
Kakinada District
Madhe Lakshmi, W/o.

81 Venkatarao.Anuru village, 18/6 138 63180
Peddapuram Mandal, Kakinada '
District
Busi Patalamma, W/o. China Rajulu,

82 | Anuru village, Peddapuram Mandal, | 18/2 1.35 63597
Kakinada District
Busi Arjunudu, S/o. Lovayya, Anuru

83 | village, Peddapuram Mandal, | 18/1 1.35 62445
Kakinada District
Katta Sattemma, W/o. Mariyya, Anuru

84 |village, Peddapuram Mandal, | 17/6 1.38 63302
Kakinada District
Borra Shanti, W/o. Mulayya, Anuru

85 | village, Peddapuram Mandal, | 17/5 1.37 64733
Kakinada District & G. yesu Raju
Chavala Veerayamma, W/o.
Yellayya, Anuru village, Peddapuram

86 | Mandal, Kakinada District & Sri Sai | 14/5 1.32 63551

venkata Vighnesh Multipurpose &
Labour Contract MCS Ltd.




87

Pydimalla Musalayya, S/o. Nagayya,
Anuru village, Peddapuram Mandal,
Kakinada District

14/2

1.35

88

Juttika Yesu, S/o. Jogiyya, Anuru
village, Peddapuram Mandal,
Kakinada District

14/1

1.23

89

Akkireddy Nagaraju, S/o. Chellayya,
Anuru village, Peddapuram Mandal,
Kakinada District

13/5

1.08

176627

90

Chelle Venkatesulu, S/o. Sattiyya,
Anuru village, Peddapuram Mandal,
Kakinada District

13/4

0.13

8072

91

Thatapudi Janu, W/o. Issaku, Anuru
village, Peddapuram Mandal,
Kakinada District & Sri Sai venkata
Vighnesh Multipurpose & Labour
Contract MCS Ltd.

13/4

0.13

92

MummidivarapuAbaddam, S/o.
Peddayya, Anuru village,
Peddapuram Mandal, Kakinada
District & Sri Sai venkata Vighnesh
Multipurpose & Labour Contract MCS
Ltd.

15/4

1.33

93

Madiki Thatayya, S/o. Chandrayya,
Anuru village, Peddapuram Mandal,
Kakinada District & Sri Sai venkata
Vighnesh Multipurpose & Labour
Contract MCS Ltd.

15/3

1.6

94

Mummidivarapu Buli Venkanna, S/o.
Gangayya, Anuru village,
Peddapuram Mandal, Kakinada
District & Sri Sai venkata Vighnesh
Multipurpose & Labour Contract MCS
Ltd.

15/2

1.36

95

Datla China Some Raju, Slo.
Vadapalli, Anuru village, Peddapuram
Mandal, Kakinada District & Sri Sai
venkata Vighnesh Multipurpose &
Labour Contract MCS Ltd.

15/6

1.31

96

Muppidi Nagaraju, S/o. Gangayya,
Anuru village, Peddapuram Mandal,
Kakinada District & Sri Sai venkata
Vighnesh Multipurpose & Labour
Contract MCS Ltd.

15/5

1.25

393215

97

Balla Apparao, S/o. Nookayya, Anuru
village, Peddapuram Mandal,
Kakinada District

16/4

1.36

65512

98

Chilakapati Pethuru, S/o. Apparao
Anuru village, Peddapuram Mandal,
Kakinada District .

16/3

1.37

64345




Vuradasu Suryaprakasha Rao, S/o.
Ramayya, Anuru village,

99 Peddapuram Mandal, Kakinada 16/2 1.48 71820
District
M. Mallikarjunarao, Anuru village,

100 | Peddapuram Mandal, Kakinada | 16/1 1.42 71956
District
Revu Palayya, S/o. Appayya, Anuru

101 | village, Peddapuram Mandal, | 16/6 1.35 64065
Kakinada District
Bondu Veerraju, S/o. Apparao. Anuru

102 | village, Peddapuram Mandal, | 16/5 1.35 64815
Kakinada District
Janupalli Martha, W/o. Arjunudu,

103 0494154536, 17/4 1.43 68718
Vuradasu Satyavathi, W/o. Ramarao,

104 | Anuru village, Peddapuram Mandal, | 17/3 1.43 69848
Kakinada District
Bakki Yesu, S/o. Surayya.Anuru

105 | village, Peddapuram Mandal, | 17/2 1.41 67815
Kakinada District
Chilakapati Ratnamma, W/o.

Kamaraju, Anuru village,

106 Peddapuram Mandal, Kakinada 17n 1.5 71952
District
Vemagiri Bulliyya, S/o. Vemagiri,

Anuru village, Peddapuram Mandal,

107 | Kakinada District & M/s Sri Sai| 13/3 1.41 253981
venkataVigneswara  Multi  aided
Cooperative LCC MACS Limited
Galinka Nagayamma, Anuru village,

Peddapuram Mandal, Kakinada

108 | District .M/s Sri Sai| 14/4 1.34
venkataVigneswara  Multi  aided
Cooperative LCC MACS Limited
Pedapudi Yesubabu, S/o. Gurrayya,

Anuru village, Peddapuram Mandal,

109 | Kakinada District M/s Sri Sai| 14/3 1.24
venkataVigneswara  Multi  aided 16568
Cooperative LCC MACS Limited
Mariya Apparao, S/o. Appayya, Anuru
village, Peddapuram Mandal,

110 | Kakinada District M/s Sri Sai| 14/6 1.21
venkataVigneswara  Multi  aided
Cooperative LCC MACS Limited
Chelle Venkatesulu, S/o. Sattiyya,

111 | Anuru village, Peddapuram Mandal, | 13/2 0.32
Kakinada District
Injumalla Nookalamma, Wi/o.

112 Dharmayya, Anuru village, 11/8 147 74698

Peddapuram Mandal, Kakinada
District




113

Boda Nagaraju, S/o. Bapanayya,
Anuru village, Peddapuram Mandal,
Kakinada District

10/7

1.35

67810

114

Muppidi Paddayya, S/o. Gangayya,
Anuru village, Peddapuram Mandal,
Kakinada District && Sri Sai venkata
Vighnesh MCS Ltd.

10/8

1.36

67737

115

Marla Veerraju, S/o. Apparao, Anuru
village, Peddapuram Mandal,
Kakinada District

7/8

1.34

65085

116

Bondu Lakshmiyya, S/o. Vasanthu,
Anuru village, Peddapuram Mandal,
Kakinada District

77

1.36

66244

117

AddalaYeleswaramma, Wi/o.
Yerraiah, Anuru village, Peddapuram
Mandal, Kakinada Distric

6/5

1.35

62147

118

Paamu Kondala Rao, Anuru village,
Peddapuram Mandal, Kakinada
Distric

6/9

1.06

50280

119

Bachachala Dingababu,
S/o.Somayya,Anuru village,
Peddapuram Mandal, Kakinada
Distric

7/6

1.43

67397

120

Chelle Mahalakshmi. W/o. Venkanna,
Anuru village, Peddapuram Mandal,
Kakinada Distric

7/5

1.49

71418

121

Moora Apparao, S/o. Bapanayya,
Anuru village, Peddapuram Mandal,
Kakinada District

10/6

1.49

70946

122

Bachachala Naraya, S/o. Pentayya,
Anuru village, Peddapuram Mandal,
Kakinada Distric

10/5

1.41

66633

123

Moora Apparao, S/o. Nagayya, Anuru
village, Peddapuram Mandal,
Kakinada District

11/6

1.23

59065

124

Chinadada Rajulamma, S/o. Sattiraju,
Anuru village, Peddapuram Mandal,
Kakinada District

11/3

55952

125

Chelle Talupulamm, W/o. Vadapalli,
Anuru village, Peddapuram Mandal,
Kakinada District

11/2

1.04

51068

126

Sri chelle veera Naganna, S/o
Chandrayya

7/4

0.86

42,498

127

SmtNeelam
Phakeeru

mariyamma  W/o

7/3

1.25

60153

128

Sri Chapala Rameshu, S/o John

6/4

0.61

29538

10




129

Datla Nagamani
&SatyadhaVenkatalakshmi, S/o.
Apparao &Nageswararao, Anuru
village, Peddapuram Mandal,
Kakinada District

6/6

1.4

130

Raayi Prakasha Rao, S/o. Bandiyya,
Anuru village, Peddapuram Mandal,
Kakinada District

6/8

1.33

131

Raayii Yesubabu, S/o. Bangarayya,
Anuru village, Peddapuram Mandal,
Kakinada District

6/1

1.25

132

Batsala Musalayya, S/o. Narayya,
Anuru village, Peddapuram Mandal,
Kakinada District & M/s Sri Satya
Mining and Multipurpose Mutually
aided cooperative Society Limited

10/4

0.92

133

Chelle Musalayya, S/o. Mahalakshmi,
Anuru village, Peddapuram Mandal,
Kakinada District & M/s Sri Satya
Mining and Multipurpose Mutually
aided cooperative Society Limited

10/3

0.64

191785

134

JaganannalLayout &M/s Sri Satya
Mining and Multipurpose Mutually
aided cooperative Society Limited

12,34,

(7/1,2)8,

9(10/1,2
)

75.94

2582897

135

Injumalla Rajulu, S/o. Bheemayya,
Anuru village, Peddapuram Mandal,
Kakinada District

48/5

35740

136

Boora Papa, W/o. Prakasharao,
Anuru village, Peddapuram Mandal,
Kakinada District

35/4

0.16

1291

137

Nookathattu Venkateswararao, S/o.
Sesharao, Anuru village,
Peddapuram Mandal, Kakinada
District

35/5

0.07

680

138

Nookathattu  Gruhalakshmi, W/o.
Apparao,Anuru village, Peddapuram
Mandal, Kakinada District

35/3

38977

139

InjumallaBapanamma, W/o. Apparao,
Anuru village, Peddapuram Mandal,
Kakinada District

34/6

0.83

26997

140

Bunga Appanna, S/o. Gurayya, Anuru
village, Peddapuram Mandal,
Kakinada District

34/7

1.06

32260

141

Nookathattu = Ramakrishna, S/o.
Nagayya, Anuru village, Peddapuram
Mandal, Kakinada District

48/6

0.11

1487

Total:

248.47

1,06,97,376

11) It is submitted that the District Mines and Geology Officer, Kakinada has

11

informed that Show Cause Notices were issued on 27.03.2025 to 128 illegal




gravel /ordinary earth defaulters (140 Pattadars excluding Jagananna
Layout) to submit their explanation. As no reply has been received from the
defaulters within 15 days, demand notices to the defaulters were issued on
27.10.2025 under the provisions of Andhra Pradesh Minor Mineral
Concession Rules, 1966.

12) The District Mines and Geology Officer, Kakinada has informed that the total
evaded quantity of the Gravel/Ordinary Earth in the above Survey Numbers
is 74,04,686 Cum of Gravel/Ordinary Earth (Total excavated quantity is
1,06,97,376 Cum — Temporary Permits issued quantity 7,09,793 Cum —
Jagananna Layout quantity 25,82,897 Cum = 74,04,686 Cum. Further, it is
submitted that the total area of unauthorized excavation is noticed in 137.19
Acs. (Total area of excavation is 248.47 Acs — Temporary Permits issued

areais 35.34 Acs - Jagananna Layout excavated area = 75.94 Acs).

13) As per the information furnished by District Mines and Geology Officer,
Kakinada, the total demanded penalty amount is of Rs. 3,78,60,11,482/-
from the above defaulters for illegal excavation and transportation of

74,04,686 m?® of Gravel/Ordinary earth over an extent of Acs 137.19 cents.

In view of the above, it is submitted that the Department of Mines & Geology has
already initiated action against illegal mining by issuing show-cause notices and
levied penalty to the defaulters involved in the unlawful excavation and
transportation of gravel and ordinary earth. As none of these defaulters have
obtained Lol/Environmental Clearance, the role of APPCB under consent
management does not arise at this stage. It is humbly prayed that the Hon’ble

Tribunal may kindly exempt the APPCB from the scope of the present petition.

MMW_@?

Dt. 27.11.2025 Environmental Engirieer,

Place: Kakinada. A.P. Pollution Control Board
Regional Office, Kakinada.
ENVIRONMENTAL ENGINEER

A.P.POLLUTION CONTROL BOARD
Regional Offire KAKINADA
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Item No.09:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

[Through Physical Hearing (Hybrid Option)]

Original Application No.207 of 2025 (SZ)

IN THE MATTER OF:

Karri Venkataramana
...Applicant(s)

Versus

Union of India and Ors.
...Respondent(s)

Date of hearing: 26.09.2025.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant (s): Mr. G. Stanly Hebzon Singh &
Mr. V. Anantha Krishnan.

For Respondent(s): Mrs. Madhuri Donti Reddy for R2 to R6.

Page 1 of 2
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ORDER

1. Let the notices be issued to the respondents

through the Tribunal as well as privately.

2. Mrs. Madhuri Donti Reddy, the learned counsel

accepts notice on behalf of Respondents No.2 to 6.

3. List the matter on 01.12.2025. In the
meanwhile, the respondents are directed to file their

respective replies/reports.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Prashant Gargava, EM

O.A. No.207/2025 (SZ),
26th September, 2025. Mn.

Page 2 of 2
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F. No. 3-70/2020-1A.1II [141127]

Government of India
Ministry of Environment, Forest and Climate Change
(IA Division)

Indira Paryavaran Bhawan

Jor Bagh Road, Aliganj,

New Delhi - 110003

Dated: 28th March, 2024

OFFICE MEMORANDUM

Subject: Compliance of the Judgement dated 21/03/2024 of Hon’ble Supreme
Court in Civil Appeal Nos 1628-1629 of 2021, Noble M. Paikada Vs
Union of India - reg,

The Ministry vide Notification S.0O. 1224 (E) dated 28/03/2020 amended
Appendix-IX to the EIA Notification, 2006 which inter-alia provided exemption from

prior Environmental Clearance for the following:

“6.  Extraction or sourcing or borrowing of ordinary earth for the linear projects such as

roads, pipelines, efc.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for

the purpose of their maintenance, upkeep and disaster management.”

2 Thereafter, Ministry vide Notification S.O. 3840 (E) dated 30/08/2023 amended
the aforesaid provisions of item 6 & 7 of Appendix-IX to the EIA Notification, 2006 as

given below:

“6.  Extraction or sourcing or borrowing of ordinary earth for the linear projects such as
roads, pipelines, etc. shall be subject to the compliance of standard operating

procedures and environmental safeguards issued in this regard from time to time.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for
the purpose of their maintenance, upkeep and disaster management shall be subject
to the compliance of environmental safeguards issued in this regard from time to

time.”

Page1 of 2
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3. The Hon'ble Supreme Court vide its judgment dated 21/03/2024 in Civil
Appeal Nos 1628-1629 of 2021 titled Noble M. Paikada Vs Union of India has struck
down item 6 of the substituted Appendix-IX forming part of the Notification 5.0. 1224
(E) dated 28/03/2020 and S.O. 3840 (E) dated 30/08/2023.

4. The copy of the judgement which is self-explanatory is enclosed herewith for

compliance.

5.  This is issued with the approval of the Competent Authority.

T R

(Sundar Ramanathan)
Scientist ‘E’
Encl: as above.

To
1. Chairman, Central Pollution Control Board (CPCB)
2. Chairman and Member Secretaries of SEIAA/ SEACs
3. Chairpersons/Member Secretaries of all SPCBs/UTPCCs
4. All the Officers of I.A. Division

Copy for information to:

1. PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon'ble MoS (EF&CC)

PPS to Secretary (EF&CC)

PPS to DGF&SS (EF&CC)

PPS to AS(TK)/Sr.PPS to JS (SKB)

Website, MoEF&CC/Guard file

Ministry of Mines

Ministry of Petroleum and Natural Gas

Ministry of Road Transport and Highways

o 08 W o o I R

Page 2 of 2
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i
2024 INSC 241
Reportable

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS. 1628-1629 OF 2021

Noble M. Paikada ... Appellant

versus

Union of India ... Respondent

JUDGMENT

ABHAY S. OKA, J.

FACTUAL ASPECTS

1. These appeals take exception to the judgment and order
dated 28th October 2020 (for short, ‘the impugned judgment’)
passed by the National Green Tribunal, Principal Bench, New
Delhi (for short, ‘the NGT’). There is also a challenge to the
order dated 24th December 2020, by which, the NGT rejected
the review petition filed by the appellant for seeking review of

the impugned judgment.

2. A notification was issued on 14th September 2006 (for
short, ‘the first EC notification’) by the Ministry of Environment
and Forests (for short, MoEF’) in exercise of powers under sub-

section (1) and clause (v) of sub-section (2) of Section 3 of the

Slgnaﬁ/urewot Verified

sy,  Bnvironment (Protection) Act, 1986 (for short, ‘the EP Act’) read
s with clause (d) of sub-rule (3) of Rule 5 of the Environment
Civil Appeal nos.1628-29 of 2021 Page 1 of 32

17



(Protection) Rules, 1986 (for short, ‘the EP Rules’). Clause 2 of
the first EC notification is material, which reads thus:

“2. Requirements of prior
Environmental Clearance (EC):- The
following projects or activities shall
require prior environmental clearance
from the concerned regulatory
authority, which shall hereinafter
referred to be as the Central
Government in the Ministry of
Environment and Forests for matters
falling under Category 'A' in the
Schedule and at State level the State
Environment Impact Assessment
Authority (SEIAA) for matters falling
under Category 'B' in the said
Schedule, before any construction
work, or preparation of land by the
project management except for
securing the land, is started on the
project or activity:

(i) All new projects or activities listed in
the Schedule to this notification;

ii) Expansion and modernization of
existing projects or activities listed in
the Schedule to this notification with
addition of capacity beyond the limits
specified for the concerned sector, that
is, projects or activities which cross
the threshold limits given in the
Schedule, after expansion or
modernization,;

(iii) Any change in product — mix in an
existing manufacturing unit included

in Schedule beyond the specified
range.”

Civil Appeal nos.1628-29 of 2021 Page 2 of 32
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3. The notification provided that the projects falling under
categories A and B set out in the Schedule to the notification
will require prior Environmental Clearance (EC) from the
concerned Regulatory Authority. The Regulatory Authorities
for different projects have been named in clause (2) of the first
EC notification. For the A category, the Central Government in
the MoEF was named as the Regulatory Authority. For projects
in the B category, the State Environment Impact Assessment
Authority (for short, ‘SEIAA’) was named as the Regulatory
Authority. Various procedural aspects regarding applying for
a grant of EC, its processing, etc., have been incorporated in
the first EC notification. There were subsequent modifications
to the first EC notification. Another notification was issued on
15th January 2016 (for short, ‘the second EC notification’), by
which the first EC notification was partly modified. Clause 7B
and Appendix-IX were added to the first EC notification,
providing for an exemption to specific categories of projects
from the requirement of obtaining EC. Item 6 in the said
Appendix-IX reads thus:
“Appendix-IX

Exemption of certain cases from
requirement of Environmental
Clearance

The following cases shall not require
prior environmental clearance, namely:

6. Dredging and de-silting of dams,
reservoirs, weirs, barrages, river, and
canals for the purpose of their

Civil Appeal nos.1628-29 of 2021 Page 3 of 32
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maintenance, upkeep and disaster
management.

?”

Though the NGT struck down a part of the second EC

notification, Appendix-IX was not touched.

4. In the Original Application subject matter of these
appeals, the challenge before the NGT was to the notification
dated 28t March 2020 (for short, ‘the impugned notification’),
which modified earlier EC notifications. Appendix IX to the
second EC notification provided for exempting certain cases
from the requirement of obtaining EC. By the impugned
notification, Appendix-IX was substituted. The substituted
Appendix-IX provided that the prior EC will not be required in
the thirteen cases set out therein. We are concerned with items
6 and 7 of the substituted Appendix-IX, which read thus:
“Appendix-IX
Exemption of certain cases from
requirement of Environmental
Clearance: The following cases shall not

require Prior Environmental Clearance,
namely:-

6. Extraction or sourcing or borrowing of
ordinary earth for the linear projects
such as roads, pipelines, etc.

7. Dredging and de-silting of dams,
reservoirs, weirs, barrages, river and
canals for the purpose of their
maintenance, upkeep and disaster
management.

Civil Appeal nos.1628-29 of 2021 Page 4 of 32
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?”

Thus, item 6 in Appendix IX of the second EC notification was
maintained but was renumbered as item 7. Item 6 was newly
added.

5. Before we go into the challenge to the impugned
notification, we must note here that items 6 and 7 were
substituted by further notification dated 30th August 2023 (for
short, ‘amended impugned notification’) issued during the
pendency of these appeals. Substituted items 6 and 7 in the
amended impugned notification read thus:

“6. Extraction or sourcing or borrowing
of ordinary earth for the linear projects
such as roads, pipelines, etc. shall be
subject to the compliance of standard
operating procedures and environmental
safeguards issued in this regard from
time to time.

7. Dredging and de-silting of dams,
reservoirs, weirs, barrages, river and
canals for the purpose of their
maintenance, upkeep and disaster
management shall be subject to the
compliance of environmental safeguards
issued in this regard from time to time.”

6. The impugned notification was challenged on several
grounds before the NGT by filing the Original Application
subject matter of these appeals. Apart from other grounds, it
was contended that the impugned notification violated the

directions issued by this Court in the case of Deepak Kumar

Civil Appeal nos.1628-29 of 2021 Page 5 of 32
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& Ors. v. State of Haryana & Ors!l. Even the ground that
the impugned notification was arbitrary and violative of Article
14 of the Constitution of India was invoked. We must note that
in the Original Application, the specific challenge was only to

item 6 of the impugned notification.

7. By the impugned judgment, it was held that the
exemption under item 6 should strike a balance. The finding
recorded on this aspect in paragraph 8 of the impugned
judgment reads thus:

“8. The second issue is exemption from
requirement of EC for extraction or
sourcing or borrowing of ordinary earth
for the linear projects such as roads,
pipelines, etc and for dredging and de-
silting of dams, reservoirs, weirs,
barrages, river and canals for the purpose
of their maintenance, upkeep and disaster
management. It is possible to take a
view that the EC can be exempted for
these situations on account of
assessment already made or for
extraction of earth for linear project
but such blanket exemption must be
balanced by sustainable development
concept. The exemption should strike
balance and instead of being blanket
exemption, it needs to be hedged by
appropriate safeguards such as the
process of excavation and quantum.
Similarly, in respect of item 7,
safeguards are required to be
incorporated in terms of disposal of
dredged material. These aspects are
not shown to have been considered and
the reply does not provide any

1 (2012) 4 SCC 629

Civil Appeal nos.1628-29 of 2021 Page 6 of 32
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explanation thereon. Learned counsel
for the MoEFCC is also unable to provide
any justification why these aspects be not
addressed and incorporated in the
notification for ensuring sustainable
development concept which is required to
be enforced by this Tribunal under section
20 read with section 15 of the NGT Act,
2010.”

(emphasis added)

Accordingly, the Original Application was disposed of by
directing the Ministry of Environment, Forest and Climate
Change (for short, ‘MoEF&CC’) to revisit the impugned
notification within three months. An application for review was
filed, which was dismissed by the second impugned order dated

24th December 2020.

8. Notice was ordered to be issued on 13th December 2021
on the appeals. On 10t August 2023, submissions were heard,
and the judgment was reserved. After the judgment was
reserved, the respondent-Union of India filed an affidavit of Dr
Sujit Kumar Bajpayee, Joint Secretary, MoEF&CC, dated 12tk
September 2023. Along with the affidavit, two documents were
also filed on record. The first document was the Office
Memorandum dated 21st August 2023 issued by the
MoEF&CC, purportedly laying down the enforcement
mechanism for items 6 and 7 in the impugned notification. The
second document brought on record was the amended
impugned notification. In view of the issuance of the amended

impugned notification, even after the verdict was reserved, the

Civil Appeal nos.1628-29 of 2021 Page 7 of 32
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parties were permitted to make further submissions on the

legality and validity of the amended impugned notification.

SUBMISSIONS

9. The learned senior counsel appearing for the appellant
submitted that the object of the EP Act is to provide for the
protection and improvement of the environment. She invited
our attention to Section 3 of the EP Act, which confers a power
on the Central Government to take such measures as it deems
necessary or expedient for protecting and improving the quality
of the environment and preventing and abating environmental
pollution. She pointed out that the first EC notification was
issued in the exercise of powers conferred under sub-section
(1) and clause (v) of sub-section (2) of Section 3 of the EP Act.
Clause (v) empowers the Central Government to take measures
for restrictions of the areas, in which any industries, operations
or processes or class of industries, operations or processes
shall not be carried out or shall be carried out subject to certain
safeguards. She also invited our attention to the EP Rules and,
in particular, Rule 5 thereof. It lays down that the Central
Government may consider the factors set out in sub-rule (1)
while prohibiting or restricting the location of industries and
carrying out operations and processes in different areas. She
pointed out that before issuing the first EC notification, the

process laid down in sub-rule (3) of Rule 5 was followed.

10. The learned senior counsel invited our attention to a

decision of this Court in the case of Hanuman Laxman

Civil Appeal nos.1628-29 of 2021 Page 8 of 32
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Aroskar v. Union of India?. She also relied upon a decision
of this Court in the case of Deepak Kumar!. She pointed out
that as a result of item 6, there will not be any regulation of the
extraction of ordinary earth for utilisation in linear projects,
such as, roads, pipelines, etc. She submitted that such a
blanket exemption will defeat the very object of enacting the EP
Act and, in particular, Section 3 thereof. She submitted that
the decision of this Court in the case of Deepak Kumar! and
subsequent decisions mandated that there must be a
requirement to obtain EC for the minor minerals pertaining to
materials used for linear projects. The learned senior counsel
submitted that allowing the extraction of the earth in such an
indiscriminate manner is wholly arbitrary and violative of

Article 14 of the Constitution of India.

11. Inviting our attention to the amended impugned
notification, the learned senior counsel pointed out that the
substituted item 6 provides that extraction of ordinary earth
for linear projects shall be subject to compliance with the
Standard Operating Procedure (SOP) and safeguards issued in
this regard from time to time. Thus, the exemption remains.
However, an SOP will be laid down to avail the exemption. She

urged that the substituted item 6 is more arbitrary.

12. The learned senior counsel also pointed out that the
whole issue was directed to be reconsidered under the

impugned judgment. But nothing has been placed on record to

2 (2019) 15 SCC 401
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25



show that the Central Government made reconsideration in

true letter and spirit.

13. The learned senior counsel pointed out that the decision
of this Court in the case of Deepak Kumar! still holds the field,
which directs that the leases of minor minerals, including their
renewal for an area less than 5 hectares, shall be granted by
the States/Union territories only after getting EC. She
submitted that the impugned notification and the amended
impugned notification, insofar as item 6 is concerned, are
completely contrary to the directions issued by this Court in
Deepak Kumar!l. She also urged that before publishing the
draft of the impugned notification, objections to the draft
notification were not invited. She submits that this action
contravenes the provisions of sub-rule (3) of Rule 5 of the EP

Rules.

14. The learned Additional Solicitor General appearing on
behalf of the respondent — Union of India, submitted that in
view of the insertion of Section 8B in the Mines and Minerals
(Development and Regulation) Act, 1957 (for short, ‘the MMDR
Act’), the amendment to the first EC notification was required
to be made. Our attention was invited to Section 8B,
incorporated on 13t March 2020 and amended Section 8B,
effective from 28t March 2021. She submits that the
provisions of the first EC notification must conform with the
amended provisions of the MMDR Act, and therefore, the
amendments were necessitated. She also pointed out that in

terms of the impugned order, the matter was placed before the

Civil Appeal nos.1628-29 of 2021 Page 10 of 32
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Expert Appraisal Committee (EAC), non-coal mining and EAC,
MoEF&CC and others in a meeting. Thereafter, the issue was
deliberated in the meeting convened on 30th June 2022 under
the chairmanship of the Joint Secretary of the concerned
department. She invited our attention to the minutes of the
said meeting held on 30t June 2022. She submitted that the
ultimate endeavour is to uphold the principles of sustainable
development. Relying upon the amended impugned
notification, she submitted that now the exemption granted by
items 6 and 7 cannot be said to be arbitrary, and it will be
subject to compliance with the SOP issued on this behalf from
time to time. Therefore, safeguards have been introduced, and
the exemption is not blanket. She also pointed out that the
Office Memorandum dated 21st August 2023 takes care of the
safeguards. It was also submitted that the grant of exemption
from the first EC notification is a matter of policy for the Central
Government and no interference be called for with policy

matters.

CONSIDERATION OF SUBMISSIONS

15. We have carefully considered the submissions. The EP
Act was brought into force on 19t November 1986. The
statement of objects and reasons of the EP Act specifically
refers to the substantive decline in environmental quality due
to increasing pollution, loss of vegetal cover, etc. It also notes
the growing risk of environmental accidents and threats to life
support systems. It refers to the decisions taken at the United

Nations Conference on the Human Environment held in

Civil Appeal nos.1628-29 of 2021 Page 11 of 32
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Stockholm in June 1972. In the said Conference, the world
communities resolved to protect and enhance the
environmental quality. Clause (3) of the statement of objects
and reasons reads thus:

“(3) In view of what has been stated
above, there is urgent need for the
enactment of a general legislation
on environmental protection which
inter alia, should enable co-
ordination of activities of the
various regulatory agencies,
creation of an authority or
authorities with advocate powers
for environmental protection,
regulation of discharge of
environmental pollutants and
handling of hazardous substances,
speedy response in the event of
accidents threatening environment
and deterrent punishment to those
who endanger human environment,
safety and health.”

(emphasis added)

Even from the preamble of the EP Act, it is apparent that the
object is to provide protection to the environment and to
improve the environment. Section 3 of the EP Act confers
power on the Central Government to take measures to protect
and improve the environment. Sub-sections (1) and (2) of
Section 3 read thus:

“3. Power of Central Government to
take measures to protect and
improve environment.-

(1) Subject to the provisions of this
Act, the Central Government, shall
have the power to take all such

Civil Appeal nos.1628-29 of 2021 Page 12 of 32
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measures as it deems necessary or
expedient for the purpose of
protecting and improving the
quality of the environment and
preventing controlling and abating
environmental pollution.

(2) In particular, and without
prejudice to the generality of the
provisions of sub-section (1), such
measures may include measures
with respect to all or any of the
following matters, namely:--

(i) co-ordination of actions by the
State Governments, officers and
other authorities--

(a) under this Act, or the rules
made thereunder, or

(b) under any other law for the
time being in force which is
relatable to the objects of this
Act;

(ii) planning and execution of a
nation-wide programme for the

prevention, control and
abatement of environmental
pollution;

(iii) laying down standards for the
quality of environment in its
various aspects;

(iv) laying down standards for
emission or discharge of
environmental pollutants from
various sources whatsoever:
Provided that different standards
for emission or discharge may be
laid down under this clause from
different sources having regard to
the quality or composition of the

Civil Appeal nos.1628-29 of 2021 Page 13 of 32
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Civil Appeal nos.1628-29 of 2021

emission or discharge of
environmental pollutants from
such sources;

(v) restriction of areas in which
any industries, operations or
processes or class of industries,
operations or processes shall
not be carried out or shall be
carried out subject to certain
safeguards;

(vi) laying down procedures and
safeguards for the prevention of
accidents which may cause
environmental pollution and
remedial measures for such
accidents;

(vii) laying down procedures and
safeguards for the handling of
hazardous substances;

(viiij  examination of such
manufacturing processes,
materials and substances as are
likely to cause environmental
pollution;

(ix) carrying out and sponsoring
investigations and research
relating to problems of
environmental pollution;

(x) inspection of any premises,
plant, equipment, machinery,
manufacturing or other
processes, materials or
substances and giving, by order,
of such directions to such
authorities, officers or persons as
it may consider necessary to take
steps for the prevention, control
and abatement of environmental
pollution;

30
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(xi) establishment or recognition
of environmental laboratories and
institutes to carry out the
functions entrusted to such
environmental laboratories and
institutes under this Act;

(xii) collection and dissemination
of information in respect of
matters relating to environmental
pollution;

(xiii) preparation of manuals,
codes or guides relating to the
prevention, control and
abatement of environmental
pollution;

(xiv) such other matters as the
Central Government deems
necessary or expedient for the
purpose of securing the effective
implementation of the provisions
of this Act.”

(emphasis added)

Section 3 of the EP Act must be read with Rule 5 of the EP

Rules. Rule 5 has been enacted to give effect to clause (v) of

sub-section (2) of Section 3 of the EP Act, which empowers the

Central Government to put restrictions on the areas in which

industries, operations or processes shall not be carried out or

shall be carried out subject to certain safeguards. Rule 5 of the

EP Rules reads thus:

“5. Prohibition and Restriction on
the location of industries and the
carrying on processes and
operations in different areas.

(1) The Central government may take
into consideration the following factors

Civil Appeal nos.1628-29 of 2021
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while prohibiting or restricting the
location of industries and carrying on
of processes and operations in
different areas-

Civil Appeal nos.1628-29 of 2021

(i) Standards for quality of
environment in its various aspects
laid down for an area.

(ii) The maximum allowable limits of
concentration of various
environmental pollutants (including
noise) for an area.

(iii) The likely emission or discharge
of environmental pollutants from an
industry, process or operation
proposed to be prohibited or
restricted.

(iv) The topographic and climatic
features of an area.

(v) The biological diversity of the
area which, in the opinion of the
Central Government needs to be
preserved.

(vi) Environmentally compatible
land use.

(viij Net adverse environmental
impact likely to be caused by an
industry, process or operation
proposed to be prohibited or
restricted.

(viii) Proximity to a protected area
under the Ancient Monuments and
Archaeological Sites and Remains
Act, 1958 or a sanctuary, National
Park, game reserve or closed area
notified as such under the Wild Life

32
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(Protection) Act, 1972 or places
protected under any @ treaty,
agreement or convention with any
other country or countries or in
pursuance of any decision made in
any international conference,
association or other body.

(ix) Proximity to human settlements.

(x) Any other factor as may be
considered by the Central
Government to be relevant to the
protection of the environment in an
area.

(2) While prohibiting or restricting
the location of industries and
carrying on of processes and
operations in an area, the Central
Government shall follow the
procedure hereinafter laid down.

(3) (a) Whenever it appears to the
Central Government that it is
expedient to impose prohibition or
restrictions on the locations of an
industry or the carrying on of
processes and operations in an area,
it may by notification in the Official
Gazette and in such other manner
as the Central Government may
deem necessary from time to time,
give notice of its intention to do so.

(b) Every notification under clause
(a) shall give a brief description of
the area, the industries, operations,
processes in that area about which
such notification pertains and also
specify the reasons for the
imposition of prohibition or
restrictions on the locations of the
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industries and carrying on of
process or operations in that area.

(c) Any person interested in filing an
objection against the imposition of
prohibition or restrictions on
carrying on of processes or
operations as notified under clause
(a) may do so in writing to the
Central Government within sixty
days from the date of publication of
the notification in the Official
Gazette.

(d) The Central Government shall
within a period of one hundred and
twenty days from the date of
publication of the notification in
the Official Gazette consider all the
objections received against such
notification and may within 1 [three
hundred and sixty-five days] from
such day of publication] impose
prohibition or restrictions on
location of such industries and the
carrying on of any process or
operation in an area.

(4) Notwithstanding anything
contained in sub-rule (3), whenever
it appears to the Central
Government that it is in public
interest to do so, it may dispense
with the requirement of notice
under clause (a) of sub-rule (3).”
(emphasis added)

SCOPE OF ADJUDICATION

16. As far as the scope of adjudication in these appeals is

concerned, it is necessary to refer to the Original Application
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no.190 of 2020 filed by the appellant. There were three prayers
made in the said Original Application, which read thus:

“(a) Pass an Order quashing newly
inserted Clause 6 of the Impugned
Notification dated 28.03.2020 as being
violative of Article 14 and 21 of the
Constitution of India, ultra vires the
provisions of the EPA Act, 1986, the
EIA Notification dated 14.09.2006,
and in further violation of the
Judgment passed by the Hon’ble
Supreme Court in the Deepak Kumar
case (supra);

(b) Pass an appropriate Order
quashing the Impugned Notification
dated 28.03.2020 as being violative of
the principles of Polluter Pay, Non-
regression, sustainable development
and Precautionary Principle;

(c) Pass an appropriate Order directing
the Respondent not to allow any
mining of ordinary earth without a
prior environmental clearance.”

From the prayers mentioned above in clauses (a) to (c), it is
apparent that the specific challenge was to item 6. Regarding
clause (b), perhaps the only ground of challenge taken in the
application was that no public interest was involved in
exercising the power under sub-rule (4) of Rule 5 of the EP

Rules for dispensing with public notice.

17. After perusal of the impugned judgment, we find that the
submissions made by the learned counsel appearing for the

appellant before the NGT were not recorded therein. The order

Civil Appeal nos.1628-29 of 2021 Page 19 of 32

35



dated 29th June 2021 passed by this Court in the present
appeals is relevant, which reads thus:

“X(name masked), learned senior
counsel appearing for the appellant,
submits that the learned counsel
appearing for the appellant before the
National Green Tribunal argued that
exemption could not have been granted
by the Notification of the Ministry of
Environment, Forest and Climate
Change which has not been considered
by the Tribunal. Y(name masked),
learned counsel who appeared before
the Tribunal, is directed to file an
affidavit that he, in fact, raised this
point before the Tribunal during the
course of hearing.

List the matter after two weeks.”

The advocate filed an affidavit dated 11th December 2021. In
paragraph 5(a) of the affidavit, he stated thus:

(a) That the OA No. 190/2020 was listed
for hearing before the Hon'ble Tribunal
by way of video conferencing on
28.10.2020. On that day the Deponent
appeared before the Hon'ble Tribunal
and was granted a hearing. During the
course of the hearing the Deponent
raised his submissions inter-alia
including the fact that the Ministry
of Environment and Forests did not
have the power to exempt the
removal of ordinary earth from the
purview of the EIA Notification and
that the exemption as granted for the
removal of ordinary earth was illegal
and ultra vires the Environment
Protection Act as well as the
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judgment of this Hon'ble Court in

Deepak Kumar's Judgment. [t is

submitted that the aforesaid point was

raised, however the Hon'ble Tribunal

did not find merit in the said

submission as is evident from the

judgment dated 28.10.2020.”

(emphasis added)

Thus, the Advocate-on-Record stated in the affidavit that what
was argued before the NGT was the challenge to the exemption
granted for the removal of ordinary earth for linear projects.
We may note here that item 7 in the substituted Appendix-IX
brought on record by the impugned notification was already
there as item 6 in Appendix-IX to the second EC notification
dated 15th January 2016. The appellant did not challenge the
notification dated 15th January 2016. Even if we set aside or
strike down item 7 regarding dredging/desilting in the
impugned notification, it will continue to exist as item 6 in the
second EC notification. The second EC notification is not under

challenge. Therefore, we restrict the challenge to item 6 in the

substituted Appendix-IX to the impugned notification.

CHALLENGE TO ITEM 6 IN THE IMPUGNED NOTIFICATION
Failure to follow the procedure prescribed by sub-rule (3) of
Rule 5

18. We have already quoted Rule 5 of the EP Rules. There is
no dispute that the first EC notification, the second EC

notification and the impugned notification were issued in the
exercise of powers under sub-rule (1) of Rule 5 of the EP Rules.
Sub-rule (2) of Rule 5 provides that while passing an order

prohibiting or restricting the location of industries and carrying
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on processes and operations, the Central Government shall
follow the procedure laid down in Rule 5. Sub-rule (3) of Rule
5 requires the Central Government to publish a notice of its
intention to do so in the official Gazette and in such other
manner as the Central Government deems fit. Any person
interested is entitled to file objections against the proposed
prohibition or restriction. The Central Government is required
to consider the objections before issuing the final notification.
The said procedure was followed before publishing the first EC

notification.

19. Sub-rule (4) of Rule 5 empowers the Central Government
to dispense with the requirement of publication of notice under
sub-rule (3) of Rule 5 when it appears to the Central
Government that it is in the public interest to do so. Thus,
sub-rule (4) of Rule 5 is an exception to sub-rule (3). The
exception can be invoked only on the grounds of public

interest.

20. Now, we turn to the impugned notification dated 28th
March 2020. The recitals of the said notification are important,
which read thus:

“S.0. 1224(E).—WHEREAS, vide the
Mineral Laws (Amendment) Act, 2020
(2 of 2020), the Mines and Minerals
(Development and Regulation) Act,
1957 (67 of 1957) (hereinafter referred
to as MMDR Act) has been amended
with effect from the 10th day of
January, 2020 and, inter alia, new
section 8B relating to the provisions
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for transfer of statutory clearances has
been inserted;

AND WHEREAS, sub-section (2) of
section 8B of the MMDR Act provides
that notwithstanding anything
contained in this Act or any other law
for the time being in force, the
successful bidder of mining leases
expiring under the provisions of sub-
sections (5) and (6) of section 8A and
selected through auction as per the
procedure provided under this Act and
the rules made thereunder, shall be
deemed to have acquired all valid
rights, approvals, clearances, licences
and the like vested with the previous
lessee for a period of two years;

AND WHEREAS, sub-section (3) of
section 8B of the MMDR Act provides
that notwithstanding anything
contained in any other law for the time
being in force, it shall be lawful for the
new lessee to continue mining
operations on the land, in which
mining operations were being carried
out by the previous lessee, for a period
of two years from the date of
commencement of the new lease;

AND WHEREAS, in pursuance of the
aforesaid amendment to the MMDR
Act, the Central Government deems it
necessary to align the relevant
provisions of the notification of the
Government of India in the erstwhile
Ministry of Environment and Forests
number S.0O. 1533 (E), dated the 14th
September, 2006 (hereinafter referred
to as the EIA Notification, 2006);
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AND WHEREAS, the Ministry of
Environment, Forest and Climate
Change is in the receipt of
representations for waiver of
requirement of prior environmental
clearance for borrowing of ordinary
earth for roads; and manual
extraction of lime shells (dead
shell), shrines, etc., within inter
tidal zone by the traditional
community;

Now, therefore, in exercise of the
powers conferred by sub-section (1)
and clause (v) of sub-section (2) of
section 3 of the Environment
(Protection) Act, 1986 (29 of 1986),
read with sub-rule (4) of rule S of the
Environment (Protection) Rules,
1986, the Central Government,
after having dispensed with the
requirement of notice under clause
(a) of sub-rule (3) of the rule 5 of the
said rules, in public interest, and in
supersession of the notification
number S.0. 4307(E), dated the
29th November, 2019, hereby
makes the following further
amendments in the EIA
Notification, 2006, namely:-

?”

" (emphasis added)

By the impugned notification, after sub-paragraph (2) of
paragraph 11 of the first EC notification, sub-paragraph (3)
was inserted to give effect to Sections 8A and 8B of the MMDR
Act. An entry has been made in the Schedule against Item 1(a)
in column (5) for inserting a clause dealing with the evacuation

or removal and transportation of already mined out material.
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Appendix IX, which contains the list of projects exempted from

obtaining EC, was substituted by the impugned notification.

21. We have quoted above the recitals of the impugned
notification. The first three recitals refer to the necessity of
giving effect to Sections 8A and 8B of the MMDR Act.
Thereafter, the last recital refers to the Ministry receiving
representations for waiver of the requirement of prior EC for
borrowing of ordinary earth for roads. After that, without giving
any details, it is mentioned that in the public interest, the
requirement of publication of notice under sub-rule (3) of Rule
S5 was dispensed with. At this stage, we may refer to the
relevant ground specifically taken in the Original Application
filed by the appellant before the NGT. Ground J was
specifically taken on this aspect, which reads thus:

“J. Because the Respondent has
deliberately and ostensibly circumvented
the requisite procedures before issuing
the Impugned Notification, including
evading previous publication, inviting
public objections under Rule 5(3) of the
EP Rules, 1986, and by wrongly
exercising its powers under Rule 5(4) of
the EP Rules under the garb of "public
interest" during the Covid-19 national
lockdown without offering even a shred
of reasoning for its actions. It is most
respectfully submitted that the
amendments brought forth by the
Impugned Notification serve and further
the interest of private miners and
contractors, and the actions of ratifying
such illegal and mala fide acts of
disregard and disobedience to
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environmental norms is in fact against
public interest at large.”
22. We have carefully perused the counter affidavit filed by
the MoEF&CC before the NGT. The said affidavit does not deal
with Ground J at all. It does not specify or set out reasons for
concluding that in the public interest, the requirement of
publication of prior notice was needed to be dispensed with. It
is pertinent to note that before the issue of the second EC
notification by which Appendix-IX was incorporated, the
procedure of inviting objections to the draft notification was
followed, and the objections were considered. There is no
reason to dispense with this important requirement before
publishing the impugned notification. Article 21 guarantees a
right to live in a pollution-free environment. The citizens have
a fundamental duty to protect and improve the environment.
Therefore, the participation of the citizens is very important,
and it is taken care of by allowing them to raise objections to
the proposed notification. After all, citizens are major
stakeholders in environmental matters. Their participation
cannot be prevented by casually exercising the power under

sub-rule (4) of Rule 5.

23. In the present appeals, the questions of law (e) and (f)
have been incorporated regarding the illegal invocation of the
power under sub-rule (4) of Rule 5 of the EP Rules. In the
grounds of the challenge, ground EE has been taken explicitly
on this aspect. We have perused the counter affidavit filed by

the MoEF&CC in these appeals. We find from the counter
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affidavit that the contention raised regarding the illegal
invocation of power under sub-rule (4) of Rule 5 has not been
dealt with. We are not going into the question of whether it was
necessary for the Central Government to specify reasons in the
impugned notification itself why it came to the conclusion that
in the public interest, the requirement of public notice should
be dispensed with. However, the reasons for the said
conclusion ought to have been set out in the counter affidavit
filed before the NGT or, at least, in the counter affidavit filed
before this Court. The document recording the satisfaction of
the competent authority about the existence of public interest
and the nature of the public interest ought to have been
produced by the Ministry. But, no such document was
produced. Only one conclusion can be drawn. The drastic
decision to invoke sub-rule (4) of Rule 5 was made without any
application of the mind. Hence, the decision-making process

has been vitiated.

24. The impugned notification was issued two days after the
nationwide lockdown was imposed due to the COVID-19
pandemic. At that time, the work of linear projects, such as
roads, pipelines, etc., had come to a grinding halt. So, there
was no tearing hurry to modify the EC notifications. Apart from
the fact that no reasons have been assigned in the counter
affidavit filed by the Central Government for coming to the
conclusion that in the public interest, the requirement of prior
publication of notice was required to be dispensed with, we fail

to understand the undue haste shown by the Central
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Government in issuing the impugned notification during the
nationwide lockdown. Therefore, the inclusion of item 6 of the
substituted Appendix-IX will have to be held illegal. We have
already given reasons for not dealing with the challenge to item

7 of the impugned notification.

ARBITRARINESS

25. There is one more important ground for striking down
item 6. But for item 6 in Appendix-IX to the impugned
notification, for extraction, sourcing, or borrowing of ordinary
earth for linear projects, prior EC would have been required in
terms of the first EC notification. The very object of issuing the
first EC notification incorporating the mandatory requirement
of obtaining EC for projects was that the damage to the
environment must be minimised while implementing projects.
When an exception is sought to be carved out by incorporating
Appendix-IX to the requirement of obtaining EC in the first EC
notification, the exception must be specific. Item 6 grants
exemption for “extraction or sourcing or borrowing of ordinary
earth for linear projects, such as roads, pipelines, etc.” There
is no specification about the quantum of ordinary earth, which
can be extracted on the basis of the exemption. There is no
specification of the area which can be used to extract ordinary
earth. Itis also not provided that only that quantity of ordinary
earth, which is required to implement the linear projects, is
exempted. Importantly, “linear projects” have not been defined.
Without the definition, it is difficult to imagine which projects

will be termed linear projects. The term “linear projects” is very
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vague. The process to be adopted for excavation has not been
set out. Thus, item 6 is a case of completely unguided and
blanket exemption, which is, per se, arbitrary and violative of
Article 14 of the Constitution of India. There is no provision for
setting up an authority which will decide whether a particular

linear project is covered by item 6.

26. As stated earlier, during the pendency of the appeals, an
amendment was made to item 6 by the notification dated 30th
August 2023. Even the amended impugned notification does
not elaborate on the concept of linear projects. The only
addition to item 6 is that the extraction, sourcing or borrowing
shall be subject to compliance with SOP and environmental
safeguards issued in this regard from time to time. The
authority to issue the SOP and environmental safeguards has
not been specified. No provision has been made to enforce the
SOP and environmental safeguards. No restriction is imposed
on the quantum of ordinary earth, which can be extracted for
linear projects. Therefore, even the amended item 6 continues
to suffer from the same vice of arbitrariness, which Article 14

of the Constitution of India prohibits.

27. The learned Additional Solicitor General placed reliance
on the Office Memorandum dated 21st August 2023. It provides
that before carrying on activities mentioned in entry 6, the
project proponents must notify the State Pollution Control
Board/Pollution Control Committees. The State Pollution
Control Boards are required to monitor the compliance status

of the SOP/environmental safeguards. As entry 6 is arbitrary,

Civil Appeal nos.1628-29 of 2021 Page 29 of 32

45



the Office Memorandum is of no consequence. Hence, on
account of the violation of Article 14, item 6 in the impugned
notification, as well as the amended impugned notification, will
have to be struck down. As noted earlier, the object of the EP
Act is to protect and improve the environment. Apart from the
illegality committed by non-compliance with sub-rule (3) of
Rule 5 of the EP Rules, the exemption granted without
incorporating any safeguards is completely unguided and
arbitrary. Grant of such blanket exemption completely defeats

the very object of the EP Act.

NON-COMPLIANCE WITH THE DIRECTIONS OF THE NGT

28. In paragraph 8 of the impugned order, which we have
quoted earlier, the NGT observed that the blanket exemption
needs to be hedged by appropriate safeguards, such as, the
process of excavation and quantum. Therefore, in paragraph
9, a direction was issued to MoEF&CC to revisit the impugned
notification in the light of the observations made in paragraph
8. Within the three months provided by the NGT to do so, no
steps had been taken to revisit item 6 of the impugned

notification.

29. The Ministry has filed an additional affidavit dated 18th
July 2023, and reliance has been placed on the guidelines for
sand mining. As far as item 6 is concerned, in the counter
affidavit, reliance was placed on the Office Memorandum dated
8th August 2022, purportedly issued in terms of the directions
issued in paragraph 9 of the impugned judgment. It records

that item 6 shall be subject to the SOP attached to the said
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Office Memorandum. We have perused the said SOP. We find
that the SOP creates no regulatory machinery to ensure the
implementation of the terms of the SOP. The SOP does not
refer to item 6 at all; it merely refers to the activities relating to
the identification to borrow areas to obtain earth or soil
materials. It does not refer to extracting ordinary earth for
linear projects, such as roads, pipelines, etc. Therefore, the
said SOP can hardly be said to be in terms of what the NGT
ordered the Central Government to do in terms of paragraphs

8 and 9.

30. We are not entertaining a challenge to item 7 of the
impugned notification. As none of the respondents have
challenged the impugned notification, they will have to
implement the directions issued in terms of paragraph 9 of the

impugned judgment regarding item 7.

31. Thus, notwithstanding the specific directions issued in
paragraph 8 read with paragraph 9 of the impugned judgment,
no safeguards have been provided, such as laying down
processes, the mode and the manner of excavation and

quantum.

32. Therefore, we have no hesitation in striking down item 6
of the substituted Appendix-IX forming part of the impugned
notification dated 28t March 2020 and item 6 of the amended
impugned notification dated 30t August 2023. Accordingly, we

quash item 6 in the two notifications above.
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33. The appeals are, accordingly, partly allowed on above

terms. There will be no order as to costs.

............................. J.
(Abhay S. Oka)
............................. J.
(Sanjay Karol)
New Delhi;
March 21, 2024.
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File No.INC04-22021(31)/2/2024-PLANNING SEC-DMG

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY::IBRAHIMPATNAM

Circular Memo No. INC04-22021(31)/2/2024-PLANNING SEC-DMG 08/09/2024

Sub:| Mines and Quarries - Issuance of Temporary Permits - Orders of the
Hon’ble  Supreme  Court in  Miscellaneous Application Diary
No(s).21827/2024 in C.A. No0s.1628-1629/2021, dt:15.05.2024 - Further
instructions - Issued - Reqg.

Ref: 1. Orders of the Hon’ble Supreme Court of India in Miscellaneous
Application Diary No(s).21770/2024, in C.A. No0s.1628-1629/2021,
dt:21.03.2024.

2. F.No.3-70/2020-1A.111(141127), dated:28-03-2024 of Ministry of
Environment, Forest and Climate Change,(lA Division) GOI, New Delhi.

3. Circular Memo.No.INC04-22021(31)/2/2024-PLANNINGSEC-DMG,

Dt:14.08.2024 from Commissioner & DM&G, Ibrahimpatnam.

4. Miscellaneous Application Diary No(s).21827/2024 in C.A. No0s.1628-

1629/2021, dt:15.05.2024 of the Hon’ble Supreme Court of India.

5. Letter No. 879/TP/2024, dt. 04.09.2024 from DMGO, Markapur, seeking

clarification of the Judgement dt. 21.03.2024 in Civil Appeal No. 1628-1629

of 2021.

6. F.N0.3-70/2020-1A.111(141127), dated:8-08-2022 Office Memorandum of

Ministry of Environment, Forest and Climate Change,(IA Division) GOI, New

Delhi.

sokok

The attention of all DMGOs and Divisional MGOs in the State is drawn to
the subject and references cited above. It is informed that the Hon'ble Supreme
Court, in Civil Appeal No. 1628-1629 of 2021 titled Noble M. Paikada vs. Union of
India, has struck down item 6 of the substituted Appendix-I1X, which is part of
Notification S.0. 1224 (E) dated:28-03-2020 and S.O. 3840 (E) dated 30-08-2023.

Accordingly, this office, vide reference 3™ cited, communicated the above
orders of the Hon’ble Supreme Court and MoEF&CC and instructed all DMGOs and
Div.MGOs in the State to issue Temporary Permits under Rule 9(iii) of the APMMC
Rules, 1966 only after securing the required Environmental Clearance (EC),
Consent for Establishment (CFE), and Consent to Operate (CTO).

In this connection, it is further informed that the Hon'ble Supreme Court, in

the reference 3™ cited, issued a clarification on their Judgment order
dated:21.03.2024 as follows:
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File No.INC04-22021(31)/2/2024-PLANNING SEC-DMG

“For the time being, we clarify that the projects for which work
orders were issued by the applicant - NHAI prior to 21.03.2024 will
remain unaffected by the Judgment dated:21.03.2024. However, we
clarify that work orders issued prior to 28th March 2020 required
Environmental Clearance (EC), and therefore, the clarification under
this order will not apply to such work orders. We reiterate that we
are not permitting the continuation of all projects listed at Annexure
A-3. Only those works will continue where work orders were issued
prior to 21.03.2024."

In light of the above, a copy of the reference 4t" cited is enclosed, with
directions to issue Temporary Permits under Rule 9(iii) of the APMMC Rules, 1966,
in strict compliance with the orders of the Hon'ble Supreme Court

dated:15.05.2024 and the directives outlined in the reference 6t cited. Any

deviation from these instructions will be viewed seriously, and appropriate action
will be initiated against the concerned officer under the relevant provisions of the
CCA Rules.

Pravin Kumar las

Commissioner and Director
Encl: As above of Mines and Geology.

Copy to all DMGOs and Div.MGOs in the State
Copy to all the officers at Head office.

Digitally Signed by Pravin

Kumar las

Date: 08-09-2024 08:31:56
Reason: Approved 50



DETAILED REPORT SUBMIT TO THE EXECUTIVE EMGINEER, AP POLUTION

CONTROLE BOARD, KAKINADA REGARDING COMPLAINT ON_GRAVEL

ILLEGAL EXCAVATION AND TRANSPORTATION FILED BY SRI KARRI

VENKATA RAMANA AT RAMESWARAM, H/o. ANURU VILLAGE, PEDDAPURAM
MANDAL, KAKINADA DISTRICT.

Intr ion:-

It is submitted that as per the revenue records the total extent of land in
Rameswaram Village is Acs 823.73 Cents. The land was de-reserved by the
Government of Andhra Pradesh in the year 1974 vide G.0.Ms.No. 148, Dated
10.08.1974 to uplift the poor Scheduled Caste people of Anuru, Valuthimmapuram
and Surampalem villages by assigning these lands to the Scheduled Caste
beneficiaries. The total de-reserve land of Acs 823.73 Cents has been recognized as
a separate Revenue village called Rameswaram of Peddapuram Mandal. An extent
of Acs 818.65 Cents has been assigned to the beneficiaries @ Acs 1.35 Cents each
leaving an extent of Acs 5.08 Cents for footpaths and cart tracks. The Pattas have
been distributed to the beneficiaries in the year 1976 and 1987 by the Hon’ble
Governor of Andhra Pradesh Sri K. Obula Reddy and Hon’ble Chief Minister of AP Sri
N.T. Rama Rao respectively. This area is bestowed with Gravel which is suitable for
Road formations as well as filling purposes. In this district major utilization of Gravel
is observed in Jagananna Layouts, Government works and Real estate ventures.

Allegation:-

It is submitted that Sri Nagulapalli Appa Rao, S/o Seshaiah (Late),
Ulimeswaram Village, Peddapuram Mandal of Kakinada District has filed a complaint
before the Hon'ble Lokayuktha, Kurnool, Andhra Pradesh regarding alleged illegal
quarrying of gravel at Rameswaram Village, H/o Anuru Village, Peddapuram Mandal,
Kakinada District vide Complaint No:1296/2021/B2, Date : 06.02.2023 (Annexure-
I) the same was forwarded to the Collector and District Magistrate, Kakinada District
for submission of comments to the Hon’ble Lokayuktha directly before the date of
hearing i.e., 05.12.2023. Accordingly the Collector & District Magistrate, Kakinada
District, has submitted a report to the Deputy Registrar, Hon’ble Lokayukta, Kurnool
regarding the petition filed by Sri Nagulapalli Appa Rao, S/o Seshayya (Late) of
Ulimeswaram Village,Peddapuram Mandal Kakinada District (Annexure-II).

The Collector and District Magistrate, Kakinada District, Kakinada has
addressed a letter to the District Mines and Geology Officer, Kakinada along with
Complaint No. 1296/2021/B2/LOK/9260/2023, Dated: 23.09.2023 of the Deputy
Registrar, Hon'ble Lokayuktha, Kurnool in connection with allegations about the
illegal mining and illicit excavation of earth etc., at Rameswaram, H/o. Anuru Village
of Peddapuram Mandal (Annexure-III) and directed the District Mines and Geology
Officer, Kakinada to cause detailed verification through their field staff and initiate
action if any illicit excavation/ transportation of earth is noticed and submit a detailed
action taken report directly to the Hon’ble Lokayuktha, Kurnool, Andhra Pradesh
(Annexure-1V).

Back Ground:-

Further it is submitted that the Hon’ble Lokayuktha, Kurnool has forwarded the
Complaint of Sri N. Apparao vide complaint No. 1296/2021/B2 to the Deputy Director
of Mines and Geology, Kakinada vide Letter Dis. No, 1296/2021/B2/LOK/12275/
2023, Dated: 15.12.2023 and directed to submit report (Annexure-V).
Subsequently this office has addressed a letter to the Tahasildar, Peddapuram Mandal
and requested to depute their Mandal Surveyor, Village Surveyor Village Revenue
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Officers of the concerned villages on 03.01.2024 to complete the Joint Survey and
Inspection over the subject area (Annexure-VI).

Details of Enquiry: -

The then technical staff of the District Vigilance Squad, Erstwhile East Godavari
District and the then surveyor O/o District Mines and Geology Officer, Kakinada along
with the Revenue field level staff of O/o the Tahsildar, Peddapuram have jointly
surveyed and inspected the complaint area in Rameswaram Village, H/o Anuru
Village, Peddapuram Mandal, Kakinada District on 04.01.2024.

This office has requested the Tahsildar, Peddapuram vide Lr.No.3152/DVS-
EG/Gravel/Anuru/2023, Date: 25.01.2024 (Annexure-VII) to depute the Mandal
Surveyor as well as the Village Surveyor of the subject area on 02.02.2024 along
with local Revenue Officials in order to complete the survey and inspection.

The joint inspection has been taken up by the then technical staff of the District
Vigilance Squad, Erstwhile East Godavari District and the then Surveyor O/o District
Mines and Geology Officer, Kakinada, along with the Revenue field level staff of O/o
Tahsildar, Peddapuram have inspected 16 areas of Rameswaram, H/o Anuruy,
Peddapuram Mandal, Kakinada District with GNS Rover on 02.02.2024, 03.02.2024
and 05.02.2024. The then surveyor have inspected the illegal excavated areas
Located in Survey Numbers / Sub Divisions, Rameswaram Village, Peddapuram
Mandal Over an extent areas and mined out extent areas, for the Mineral
Gravel/Morrum/ Ordinary Earth accompanied with the Department of Mines and
Geology, District Vigilance Squad, Erstwhile East Godavari District and Mandal
Surveyor, VRO, O/o. the Tahsildar, Peddapuram in the presence of the Petitioner Sri
Nagalapalli Appa Rao on 04.01.2024, 05.02.2024, 22.04.2024 to 25.04.2024.

Basing on the data furnished by the Tahsildar, Peddapuram, the then Surveyor
of Mines Department have accompanied with the DGPS Agency taken Measurements
of the Mined-out areas of Rameswaram Village Peddapuram Mandal with help of
DGPS instrument by taking levels along with DGPS Empaneled Agency. At the time
of survey, they have taken levels for entire mine out areas with help of DGPS

instrument. The cross-section method is adopted for entire mined out areas on an
account of different irregular levels.

The Tahsildar, Peddapuram Mandal has furnished the information regarding
survey number wise Pattadars and combined sketch details for further course of
action vide Ref.B/55/2024, Date: 09.01.2025 enclosed as Annexure-VIII.

The then Surveyor of the office of the District Mines and Geology Office,
Kakinada has calculated the excavated quantities of Gravel from the concerned
Survey Numbers by utilizing DGPS instrument the entire working area is covered by
taking 13 Cross Sections in South to North directions. Further submitted that through
the Raw data derived from the DGPS instrument and converted in the AutoCAD
system and the details of the excavated quantities.

Rule Position :-

The Rule 270f APMMC Rules 1966 Specifies that “In case where the
land is leased out, the lessee and where no lease is granted, the registered
holder shall be responsible for the proper working of the quarry and shall be
liable to the Government for his wrongfuf act or default”.

The Rule 26(2) of APMMC Rules 1966 envisaged that * Whenever any person
raises, transports or causes to be raised or transported without any lawful
authority, any minor minerals from any area not granted under a mineral
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concession and for that purpose, use any tool, equipment, vehicle or any
other thing, such mineral, tool, equipment, vehicle or any other thing shall
be liable to be seized by the Asst. Director of Mines & Geology or the officer
authorized in this behalf by the Director of Mines & Geology and the person
involved in such illegal quarrying and transportation of such mineral shall
be liable to pay ten times of Normal Seigniorage fee as penalty in addition
to the normal Seigniorage fee along with Consideration amount, DMF and
MERIT amounts on the assessed quantities by the Asst. Director of Mines &
Geology or the officer authorized in this behalf by the Director of Mines &
Geology. On realization of the above said penalty in addition to the normal
Seigniorage fee along with Consideration amount, DMF and MERIT amounts,
Asst. Director of Mines & Geology concerned may release the quantity of
mineral, tool, equipment, vehicle or any other thing seized”.

As per rule 34 (1) of APMMC Rules 1966 says that :- “"No minor mineral shall
be dispatched from any of the leased areas or area granted under a mineral
concession without a valid e-transit permit issued by the Asst. Director of
Mines & Geology concerned or any officer authorized in this behalf by the
Director of Mines & Geology. Provided that any misuse of e-transit forms,
dispatch and transportation of any minor mineral except Granite, Marble and
31 minor minerals mentioned at SI. Nos. 18 to 48 in the Schedule-I of rule
10 without paying Seigniorage fee and any other contravention, shall result
in levy of five times of the normal Seigniorage fee as penalty for the first
time offence and ten times of normal Seigniorage fee as penalty for the
second time offence in addition to the Normal Seigniorage fee along with
DMF and MERIT amounts for the evaded quantity”.

The District Mines and Geology Officer, Kakinada has issued Show Cause
Notices to the defaulter basing on the information furnished by the Tahsildar,
Peddapuram Mandal and the Surveyor of office of the District Mines and Geology
Officer, Kakinada. The details are given below:

Sl.No Name Sy.No Ex;egst 1B Qitrcavgtuer?l.
L || SOl | s | s | wam
2 Patta Rani, W/o. Chinni. 59/8 1.31 45,997
3 Geddam Sesharao, S/o0. Jagayya, 60/8 1.33 46,145
4 Chilakapati Suryarao, S/o. Apparao, 60/7 1.35 48,406
5 Chilakapati Mangamma, W/o. Apparao, 60/5 1.39 50,205
6 Komarthi Mariyvamma, W/0. Surya Rao, 60/6 1.35 49,065
7 Gudala Veeramma, W/o. Brahmayya. 59/5 1.33 47,772
8 Barthi Mahalakshmi, W/o. Nagaraju, . 59/6 1.34 49,027
9 Barthi Mahalakshmi, W/o. Nagaraju, 59/3 1.34 49,311
10 Jalem Gurayya, S/0. Yelesu. 55/4 1.33 50,579
1 | ety ooy | 3 | 1m | arsse
12 Boda Gangaraju, S/o. Surayya 60/4 1.31 47,162
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Geddam Chandrayya, S/o. Peda

13 Appanna, 60/1 1.37 41,745
14 Gaandharapu Nagamani, S/o. 60/2 1.43 54,443
Veeraswamy,
15 Geddam Lajaru, S/o. Suryarao, 59/1 1.33 60,991
Vuradasu Sundara Rao, S/0. Pentayya.
ia &Sri Chekuri Siva Manikanta oy 1.3 58;838
17 Srimanthula Ratnaji Rao, S/o. Chakram, 57/6 2.27 69,338
18 Vuradasu Appala Swamy, S/o. Nagaraju, 55/8 1.35 63,417
19 Bobbarada Beby, W/o. Abbulu. 55/7 1.12 53,724
20 Geddam Sanjeevarao, 5/0. Subbarao, 55/5 1.15 55,802
21 Nalli Appayyamma, W/o. Ramakanthrao, 55/6 1.35 68,578
22 Bobbara Maridamma, W/o. Apparao, 56/2 1.25 62,767
23 Patta Mariyamma, W/o. Veerraju, 55/3 1.37 68,986
24 Kattu Mahalakshmi, W/o. Dharmaraju, 55/4 1.34 66,712
25 Valluri Suryarao, S/o. Venkayya, 54/3 0.31 14,642
26 Palika Subbarao, S/0. Brahmayya, 57/4 1.42 70,793
27 Patta Nookalamma, W/o. Anandam, 57/3 1.25 65,067
28 Chilakapati Apparao, S/0. Venkanna, 57/2 1.23 62,136
29 Khandavalli Annavar-am, S/o. China 57/5 1.38 69,104
Nagaraju,
Srimanthula China Nagaraju, S/o.
30 el 56/5 2.33 1,15,272
31 Boda Satyanarayana, S/o. Surayya, 56/3 0.1 5,275
32 Chinnam Mamatha, W/o. Nageswarrao, 56/1 0.88 44,583
Vellangi Kamaraju, S/o.
33 Nagabhushanam, 43/7 1.2 56,724
34 Patta Yesayya, S/0. Surayya, 43/8 1.22 39,354
35 Nudhati Pariyamma, W/o. Apparao, 43/6 1.28 60,952
36 Bakki Surayya, S/o0. Veeranna 42/6 1.46 69,930
Geddam Maridamma, W/o.
37 Krupanandam, 42/7 1.44 69,401
Bobbarada Appalakonda, S/o.
38 Seshachalam, 43/3 1.23 60,520
39 Bassala Baburao, S/o. Chandraiah, 43/1 1.22 59,703
40 Gudala kamelli, W/o nagaraju 43/2 1.36 68,516
41 Vuradasu Rajulu, S/o. Surayya, 42/4 1,48 74,919
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42

Kukkala Narayana Murthy, S/o.

Gangulu, 42/3 1.11 55,002
43 Pilli Ratnam, S/o. Suryarao, 42/1 0.12 5,751
44 Pilli Rathnam, S/o. Suryarao, 41/7 1.31 65,536
45 Nela Raghava, S/o. Musalayya, 41/8 1.23 58,141
46 Bakki Dhanalakshmi, W/o. Yesu, 41/6 1.3 64,196
47 Kommarthi Rajamma, W/o. Apparao. 41/3 1.31 65,546

Chilakaparthi Mallayya, S/o.
48 Ramaswamy, 41/4 1.42 73,375
49 Petha Apparao, S/o. Subbayya, 4073 1.43 71,768
50 Vasamsetti Veerakrishna, S/o. Nagaraju, 40/2 1.4 69,632
51 Kondepudi Savothri, W/o. Bapanayya, 41/1 1.32 65,943
52 Bondu Venkata Ramana, S/o. Nallayya, 41/2 1.29 60,550
53 Madhi Appayyamma, W/o. Manayya, 28/7 1.32 64,694
54 Bondu Suryarao, S/o. Ramudu. 28/6 1.27 64,752
55 Bondu Brahmayya, S/o. Veerayya. 29/7 1.41 71,569
Gonipati Appayamma Chelli Lakshmi,

56 W/o. Musalayya. 29/8 1.33 66,728
57 Geddam Vayilamma, W/o. 30/7 1.31 65,848

Janardhanarao,
58 Pilli Subbarao, S/o. Chandrayya, 30/6 1.16 57,106
59 Gudala Pedda Nagaraju, S/o. 29/5 1.27 61,656

Brahmayya,
60 Loda Musalayya, S/o. Anumalayya, 29/6 1.41 67,760
61 Komarthi Appayamma, W/o. Pothi Raju, 28/3 1.32 64,097
62 Chilakapati Apparao, S/o. Venkanna, . 29/3 1.33 65,498
63 Chilakapati Venkataramana, S/o0. Yesu, 29/4 1.27 60,648
64 Kusi Subbarao, S/o. Appayya, 30/3 1.29 63,842
65 Bathina Sarojini, W/o. Chandrarao, 30/2 1.32 65,925
66 Vuradasu Appayamma, W/o. 9576 1.36 65,486
Bheemayya,
67 Barri Apparao, S/o. Subbarao, 25/8 1.39 67,446
68 Marri Maridayya, S/o. Appayya, 25/3 1.38 69,459
69 Jetti Narasayya, S/o. Chinnayya. 25/2 1.36 67,783
Pulasakoori Apparao, S/o. Apparao.

70 Anuru village, Peddapuram Mandal, 26/5 1.34 97923

Kakinada District
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71

Barthi Lakshmayya, S/o. Nagulu, Anuru
village, Peddapuram Mandal, Kakinada
District

26/7

72

Neela Nagaraju, S/o. Dalayya, Anuru
village, Peddapuram Mandal, Kakinada
District

26/6

1.43

71959

73

Busi Veerraju, S/o0. Mallayya, Anuru
village, Peddapuram Mandal, Kakinada
District

27717

1.25

61909

74

Pilli Yesayya, S/0. Nagayya, Anuru
village, Peddapuram Mandal, Kakinada
District

27/6

1.35

62772

75

Bondu Veeraswamy, S/o. Ramudu,
Anuru village, Peddapuram Mandal,
Kakinada District

27/3

1.33

65407

76

Thotada Chandramma, W/o.
Veeraswami, Anuru village, Peddapuram
Mandal, Kakinada District

26/3

1.44

73632

77

Gudala Apparao, Sfo. Venkanna, Anuru
village, Peddapuram Mandal, Kakinada
District

26/4

1.36

68823

78

Tiragati Nookayya, S/o. Ramudu, Anuru
village, Peddapuram Mandal, Kakinada
District

26/1

1.33

65236

79

Vuradasu Rajarao, S/o. Ramudu, Anuru
village, Peddapuram Mandal, Kakinada
District

27/2

1.3

63179

80

Kukkala Chandrarao, S/o. Gangayya.
Anuru village, Peddapuram Mandal,
Kakinada District

18/7

1.32

62808

81

Madhe Lakshmi, W/o. Venkatarao.Anuru
village, Peddapuram Mandal, Kakinada
District

18/6

1.38

63180

82

Busi Patalamma, W/o. China Rajulu,
Anuru village, Peddapuram Mandal,
Kakinada District

18/2

1.35

63597

83

Busi Arjunudu, S/o. Lovayya, Anuru
village, Peddapuram Mandal, Kakinada
District

18/1

1.35

62445

84

Katta Sattemma, W/o. Mariyya, Anuru
village, Peddapuram Mandal, Kakinada
District

17/6

1.38

63302

85

Borra Shanti, W/o. Mulayya, Anuru
village, Peddapuram Mandal, Kakinada
District & G. yesu Raju

17/5

1.37

64733

86

Chavala Veerayamma, W/o. Yellayya,
Anuru village, Peddapuram Mandal,
Kakinada District & Sri Sai venkata

Vighnesh Multipurpose & Labour
Contract MCS Ltd.

14/5

1.32

63551

87

Pydimalla Musalayya, S/o. Nagayya,
Anuru village, Peddapuram Mandal,
Kakinada District

14/2

1.35

88

Juttika Yesu, S/o. Jogiyya, Anuru village,
Peddapuram Mandal, Kakinada District

14/1

1.23

89

Akkireddy Nagaraju, S/o. Chellayya,
Anuru village, Peddapuram Mandal,
Kakinada District

13/5

1.08

176627

90

Chelle Venkatesulu, S/o. Sattiyya, Anuru
village, Peddapuram Mandal, Kakinada
District

13/4

0.13

8072

o1

Thatapudi Janu, W/o. Issaku, Anuru
village, Peddapuram Mandal, Kakinada
District & Sri Sai venkata Vighnesh
Multipurpose & Labour Contract MCS
Ltd.

13/4

0.13

92

Mummidivarapu Abaddam, S/o.
Peddayya, Anuru village, Peddapuram
Mandal, Kakinada District & Sri Sai

15/4

1.33

56

393215




venkata Vighnesh Multipurpose & Labour
Contract MCS Ltd.

93

Madiki Thatayya, S/0. Chandrayya,

Anuru village, Peddapuram Mandal,
Kakinada District & Sri Sai venkata
Vighnesh Multipurpose & Labour
Contract MCS Ltd.

15/3

1.6

94

Mummidivarapu Buli Venkanna, S/o.
Gangayya, Anuru village, Peddapuram
Mandal, Kakinada District & Sri Sai
venkata Vighnesh Multipurpose & Labour
Contract MCS Ltd.

15/2

1.36

S5

Datla China Some Raju, S/o0. Vadapalli,
Anuru village, Peddapuram Mandal,
Kakinada District & Sri Sai venkata

Vighnesh Multipurpose & Labour
Contract MCS Ltd.

15/6

1.31

96

Muppidi Nagaraju, S/o. Gangayya,
Anuru village, Peddapuram Mandal,
Kakinada District & Sri Sai venkata
Vighnesh Multipurpose & Labour
Contract MCS Ltd.

15/5

1.25

97

Balla Apparao, S/o. Nookayya, Anuru
village, Peddapuram Mandal, Kakinada
District

16/4

1.36

65512

98

Chilakapati Pethuru, S/o. Apparao Anuru
village, Peddapuram Mandal, Kakinada
District .

16/3

1.37

64345

99

Vuradasu Suryaprakasha Rao, S/o.
Ramayya, Anuru village, Peddapuram
Mandal, Kakinada District

16/2

1.48

71820

100

M. Mallikarjunarao, Anuru village,
Peddapuram Mandal, Kakinada District

16/1

1.42

71956

101

Revu Palayya, S/o. Appayya, Anuru
village, Peddapuram Mandal, Kakinada
District

16/6

1.35

64065

102

Bondu Veerraju, S/o. Apparao. Anuru
village, Peddapuram Mandal, Kakinada
District

16/5

1.35

64815

103

Janupalli Martha, W/o. Arjunudu,
9494154536.

17/4

1.43

68718

104

Vuradasu Satyavathi, W/o. Ramarao,
Anuru village, Peddapuram Mandal,
Kakinada District

17/3

1.43

69848

105

Bakki Yesu, S/o. Surayya.Anuru village,
Peddapuram Mandal, Kakinada District

17/2

1.41

67815

106

Chilakapati Ratnamma, W/o. Kamaraju,
Anuru village, Peddapuram Mandal,
Kakinada District

17/1

1.5

71952

107

Vemagiri Bulliyya, S/o. Vemagiri, Anuru
village, Peddapuram Mandal, Kakinada
District & M/s Sri Sai venkata
Vigneswara Multi aided Cooperative LCC
MACS Limited

13/3

1.41

253981

108

Galinka Nagayamma, Anuru village,
Peddapuram Mandal, Kakinada District
.M/s Sri Sai venkata Vigneswara Multi
aided Cooperative LCC MACS Limited

14/4

1.34

109

Pedapudi Yesubabu, S/o. Gurrayya,
Anuru village, Peddapuram Mandal,
Kakinada District M/s Sri Sai venkata
Vigneswara Multi aided Cooperative LCC
MACS Limited

14/3

1.24

110

Mariya Apparao, S/o. Appayya, Anuru
village, Peddapuram Mandal, Kakinada
District M/s Sri Sai venkata Vigneswara

Multi aided Cooperative LCC MACS
Limited

14/6

1.21

S7

16568




111

Chelle Venkatesulu, S/o. Sattiyya, Anuru
village, Peddapuram Mandal, Kakinada
District

13/2

0.32

112

Injumalla Nookalamma, W/o.
Dharmayya, Anuru village, Peddapuram
Mandal, Kakinada District

11/8

1.47

74698

113

Boda Nagaraju, S/o. Bapanayya, Anuru
village, Peddapuram Mandal, Kakinada
District

10/7

1.35

67810

114

Muppidi Paddayya, S/o. Gangayya,
Anuru village, Peddapuram Mandal,
Kakinada District & & Sri Sai venkata
Vighnesh MCS Ltd.

10/8

1.36

67737

115

Marla Veerraju, S/o. Apparao, Anuru
village, Peddapuram Mandal, Kakinada
District

7/8

1.34

65085

116

Bondu Lakshmiyya, S/o. Vasanthu,
Anuru village, Peddapuram Mandal,
Kakinada District

7/7

1.36

66244

117

Addala Yeleswaramma, W/o. Yerraiah,
Anuru village, Peddapuram Mandal,
Kakinada Distric

6/5

1.35

62147

118

paamu Kondala Rao, Anuru village,
Peddapuram Mandal, Kakinada Distric

6/9

1.06

50280

119

Bachachala Dingababu,
S/o0.Somayya,Anuru village,
Peddapuram Mandal, Kakinada Distric

7/6

1.43

67397

120

Chelle Mahalakshmi. W/o. Venkanna,
Anuru village, Peddapuram Mandal,
Kakinada Distric

7/5

1.49

71418

121

Moora Apparao, S/o. Bapanayya, Anuru
village, Peddapuram Mandal, Kakinada
District

10/6

1.49

70946

122

Bachachala Naraya, S/o. Pentayya,
Anuru village, Peddapuram Mandal,
Kakinada Distric

10/5

1.41

66633

123

Moora Apparao, S/o. Nagayya, Anuru
village, Peddapuram Mandal, Kakinada
District

11/6

1.23

59065

124

Chinadada Rajulamma, S/o. Sattiraju,
Anuru village, Peddapuram Mandal,
Kakinada District

11/3

1.16

55952

125

Chelle Talupulamm, W/o. Vadapalli,
Anuru village, Peddapuram Mandal,
Kakinada District

11/2

1.04

51068

126

Sri chelle veera Naganna, S/o
Chandrayya

7/4

0.86

42,498

127

Smt Neelam mariyamma W/o Phakeeru

7/3

1.25

60153

128

Sri Chapala Rameshu, S/o John

6/4

0.61

29538

129

Datla Nagamani & Satyadha
Venkatalakshmi, S/o. Apparao &
Nageswararao, Anuru village,
Peddapuram Mandal, Kakinada District

6/6

1.4

130

Raayi Prakasha Rao, S/o0. Bandiyya,
Anuru village, Peddapuram Mandal,
Kakinada District

6/8

1.33

131

Raayii Yesubabu, S/o. Bangarayya,
Anuru village, Peddapuram Mandal,
Kakinada District

6/1

1.25

191785

132

Batsala Musalayya, S/0. Narayya, Anuru
village, Peddapuram Mandal, Kakinada
District & M/s Sri Satya Mining and
Multipurpose Mutually aided cooperative
Society Limited

10/4

0.92

133

Chelle Musalayya, S/o. Mahalakshmi,
Anuru village, Peddapuram Mandal,
Kakinada District & M/s Sri Satya

10/3

0.64
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Mining and Multipurpose Mutually aided
cooperative Society Limited

Jagananna Layout &M/s Sri Satya i2,3,4,(
134 Mining and Multipurpose Mutually aided 7/1,2)8,9 75.94 2582897
cooperative Society Limited (10/1,2)
Injumalla Rajulu, S/0. Bheemayya,
135 Anuru village, Peddapuram Mandal, 48/5 1.17 35740

Kakinada District
Boora Papa, W/o. Prakasharao, Anuru

136 village, Peddapuram Mandal, Kakinada 35/4 0.16 1291
District
Nookathattu Venkateswararao, S/o.
137 Sesharao, Anuru village, Peddapuram 35/5 0.07 680

Mandal, Kakinada District
Nookathattu Gruhalakshmi, W/o.,
138 Apparao,Anuru village, Peddapuram 35/3 1.13 38977

Mandal, Kakinada District
Injumalla Bapanamma, W/o. Apparao,
139 Anuru village, Peddapuram Mandal, 34/6 0.83 26997

Kakinada District
Bunga Appanna, S/o. Gurayya, Anuru

140 village, Peddapuram Mandal, Kakinada 34/7 . 1.06 32260
District
Nookathattu Ramakrishna, S/o.
141 Nagayya, Anuru village, Peddapuram 48/6 0.11 1487

Mandal, Kakinada District

Total 10697376

Further it is submitted that the District Mines and Geology Officer, Kakinada
has issued 128 Show Cause Notices on 27.03.2025 ( 140 Pattadars excluding
Jagananna Layout ) to the above illegal Gravel/Ordinary earth defaulters through the
Village Revenue Officer of Anuru Village, as per the orders of the office of the
Tahsildar, Peddapuram Mandal to submit their explanation within 15 days from the
date of receipt of the notice. But no one has submitted the reply to the above Show
Cause Notice, Accordingly the District Mines and Geology Officer, Kakinada has issued
Demand Notices to the defaulters under the provisions of Andhra Pradesh Minor
Mineral Concession Rules, 1966 on 27.102025 and these are in serving process
through concerned Village Revenue Officer.

The total evaded quantity of the Gravel/Ordinary Earth in the above Survey
Numbers is 74,04,686 Cum of Gravel/Ordinary Earth ( Total excavated quantity is
1,06,97,376 Cum - Temporary Permits issued quantity 7,09,793 Cum - Jagananna
Layout quantity 25,82,897 Cum = 74,04,686 Cum. Further it is submitted that the
total area of unauthorized excavation is noticed in 137.19 Acs. ( Total area of
excavation is  248.47 Acs - Temporary Permits issued area is 35.34 Acs -
Jagananna Layout excavated area =  75.94 Acs).

‘The demanded amount of Rs. 3,78,60,11,482 /- from the above defaulters
for illegal excavation and transportation of 74,04,686 Cbm of Gravel/Ordinary earth
over an extent of Acs 137.19 is enclosed as (Annexure-X).

This is submitted for favour of information,

Sd/-D.PHANIBUSHAN REDDY
District Mines and Geology Officer (FAC),
KAKINADA.
Il E;.C.F.B.O [/

L Gjva koneay
Mineral Revenue Officer,
O/o the DMGO, Kakinada.
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Photographs taken during inspection dated 14.11.2025

Annexure-V

\ minedioutaieal

4-Nov-2025 11:58:02
17.0711N 82.0600E
Surampalem

gravel mined out area

14-Nov-202511:54:45
17:0721N'82:0615E
Surampalém

“gravel mined outarea
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14-Nov-2025 11:47:55

gravel mined oGt area

14-Nov-202512:36:10
17:0812N.82.0573E

Surampalem

gravel mined out area surampalem

14-Nov-2025 12:02:14
17.0700N 82.0591E

Surampalem
gravel temporary permit area

14-Nov-2025:4:36:21
17.0739N 82.0648E
Kakinada

gravel mined out-area



